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(':» 1 was observ tbat frequent 
Iiot occurred as a result of ten . on 
built up by communal and other anti-

. ocial elem nis. The Stat Govem-
m nt was advised to tak n cessary 

p to brin about normalcy and" to 
maintain peac and communal ha~ 
mony. 

(C) Some port to this e:trect did 
appear in the Pres , "This is a matter 
to looked into by the state Govern-
m nt". 

tor ST 

.450. SHRI LAKSHMAN ~CK: 
-Will the Mini ter of HOME AFFAIRS 
-b pI ased to lay a 'statement showing: 

(a) exi tin, limit of . central 
a istance given to different States for 

-th construction of hostels lor Sche-
duled Caste and Scheduled Tribes stu-
dents; 

(i) for accommoda-
tion only 

ii) for accommo. 
d~tion with 
anciU ry fd.cili-
tie' Jik dining 
ball, kitchen 
unitary blocks etC. 

(b) Centrfal grants is given to 
tate Governments on the basis of 

"proposals submitted by them keeping 
In view the allocation made by the 
.Planning Commission for the scheme 
durin a particular year. 

(c) Yes, Sir. 
(d) The 'details are yet to be fina-

lised. 

ra Citizen hip to Wome married 
to ladiaa National 

*451. SHRI K. MALLANNA: Will 
the Minister of HOME AFFAmS be 
pleased to state: 

(a) whether there have been some 
ases of women Of foreign nation~1itr 

(b) the State-wi limit bed bY 
Centre in tbis re&ard; 

(c) whether Government hav a 
proposal for the upward revision of 
C' ntral assistanc provided by hfa 
Mini ry for tb construction of hoa-
tels for t~e SC and ST students; and 

(d) the detai of th revision 
proposed to be made in 1983-841 

THE MINISTER OF sTATE 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIH'AR RANJAN LASKAtR) : , 

(a) Under the Centrally Sponsored 
Programme, Central grant is given to 
states On 50: 50 basis for the C<nl 
truction of hostels fOr Scheduled 
Caste and Scheduled Tribe gil'} s~ 
dents accordin to prescribed ceiUn 
as below~ 

Plain A 
(per student) 

Hilly reas 
(per student) 

(R .) 

~SOO 

7600 

married to Indian nationals durina 
tbe last two years; 

(b) if so, the number of such cases 
granted citizenship during the last 
two yearS alongwith the procedure in 
this regard; 

(c) w.hether there have been some 
cases where citizenship was refused; 

(d) if so, the number Of such case : 
and . 

( ) the number of applications tor 
grant of citizenship pendin a 

:r sent? 




